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eard 	- f.Nayak, Ld. Counsel 

ne Apphcant and Mr. UB:Mohapatra, 

d. 	S. Staii cling Counsel for Union of Indi. qn 

whom a copy of this Original Application has already 

.\pp 	 an 	IknaTd 

;on of.ogendra Acharya,was provisionally appointed 

GDS BPM of Tilapada Branch Post office under 

;gpura Sub-Post office with effect from 26M1. 1997 

vide a departmental order dated 11.02.1997. Being 

7kg1. 

; 

grieved, on 

ip]icarit .r 

ection of the Applicant. Kuimani Acharya, in 

kNo, 117/97 in this Tribunal and, by order dated 

08,2003 this Tnbunal quashed the selection and 

porntrnent of the present Applicant and, in the, said 

emises, the Applicant faced termination from 

rvices under Annexure-6 dated 05.11.2003. It is the 

se of Shri B.K.Nayak, Ld. Counsel appearing for 

ti,c Applicant that the present Applicant, Kularnani, 

vvas a party to the O.A.No, 117/97, and that, he did 

not contest the case. Applicant, having faced 

h;ru1naiic. 	-)mitted a representation to the 

pe i 	i Mayu rbh ;fl havmg 

headquarters at I 	rii;i n 	. 12.20ft>ceking i 

cp)yrnent. It is 	the case 	of the App1iant( 	-- 

r&. 	rented by Mr. l. 	K. Nayak., Ld. 	Coun',ei 

appearing for the Applit mi) - 	hat Applicant has no 
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cut under the kesponuent D c fifl1Cfl on te 

roun.d that he gathered experiences of 6 years and 9 

ionths, having been appointed on pr0vionl basis. 

Applicant and his Lawyer have failed to state that 

tL 

c Advocate for the Applicant states that before 

nor he 

r dated 

Jated 19.122003, the Applican.thas represented to the 

:criritendent of Post• offices of Mav•urbhanj Posta 

ision sekig an employment for the reason o 

criences gath,. 

a selection, which has been quashed on a judi 

it the Applicant to 

sdpremises, this 

i.Iication, being devoid of ;mx' 131 


